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demand higher prices for their fuel
during the crisis?

Shri Humayun Kabir: Not during
the crisis. When we secured a much
higher discount, they naturally argued
with us but the supplies were received
towards the end of July and they
have accepted the oil which we
received from the Western sources.

Shrimati Renuka Ray: The Minis-
ter, in his reply, has said that, as the
papers have contradicted what mis-
leading news they had given, the
Government is satisfied. When at a
moment of crisis such misleading pro-
paganda is done in this type of papers,
may I know whether Government is
contemplating taking some more
drastic action than merely asking for
a contradiction after the mischief is
done?

Shri Humayun Kabir: As I said, it
was a long editorial in which they
had argued and said that the Govern-
ment thought that the Talukdar
Report did not go far enough whereas
all private companies thought that the
Talukdar Report was drastic. In that
connection, they expressed an opinion.
I do not think that we should go about
condemning every paper in every
part of the world simply because they
express an opinion.
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“While further investigations
were in progress, the said trader
of Kanpur...."

—that is, Mr. Agarwal—

“....is alleged to have made
an attempt to bribe the Magistrate
who ‘recorded the statement of
the Clearing Agzent.”
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Shri S. M. Banerjee: I had tabled
this question twice on two things. I
thought that at least in the Central
Parliament here we would be enligh-
tened with more information by way
of answers to questions. The UP.
Assembly was adjourned a day before
that because the name was to be
announced. ...

Mr. Speaker: The hon. Member can
have recourse to some other proce-
dure.

Shrl 8. M. Banerjee: Transistor set
or no transistor set, we should have
answers to our questions.
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Shri 8. M. Banerjee: He was always
in jail hospital.
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Shri Harl Vishnu Kamath: Is it a
fact that this particular money-bag
of Kanpur made a very tidy contri-
bution of a lakh, perhaps more than
two lakh of rupees to the Congress
election fund during the 1862 elec-
tions, and is that the reason why
Governinent are suspected of adopt-
ing o ‘goody-softy’ attitude in the
matter and is that also the reason
why the Chief Minister of UP. was
advised by the Centre not to moke a
statement in the U.P. Assembly while
the matter was being processed at
the Centre by the big bosses here?

Shri L. N. Mishra: I may say that
we are vigorously pursuing the
matter and investigating the matter.
It is very wrong and unfair, there-
fore, for my hon. friend to say like
that. I do not know whether they
have made any contributions. I am
not aware of it. But so far as the
first part of the question is concerned,
namely the question of taking any
steps against that firm or that party,
we are very serious about it, and it
will be unfair to say that we are soft
or anything of that sort. So far as
the statement is concerned, the state-
ment has been made in the UP.
Legislature.
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Shri Hari Vishnu Kamath:
Chief Minister of U.P.?

By the

Mr. Speaker: He says that a state-
ment has been made in the UP.
Assembly.
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Shri Hari Vishnu Kamath: I did
not hear what he said about the Chief
Minister of U.P. I wanted t0 know
whether she was advised by the Gov-
ernment here....

Mr. Speaker: There a statement
was made in the Council.

Shri Hari Vishnn Kamath: Not
now, but then, in Beptember. I want
to know whether the Chief Minister
of UP. was advised not to make a
statement there when the matter was
being processed here and the matter
was sought to be hushed up at the
Centre by the big bosses here. ...

Shri L. N. Mishra: There is no ques-
tion of hushing up the matter, We
did not advise her like that, The
investigation was in progress.

The Minister of Home Affairs (Shri
Nanda): Where does the gquestion of
hushing up arise at all? As soon as
the matter was brought to our notice
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we took it up, and the Central Bureau
of Investigation was brought into the
picture so that it could be tackled
very effectively. And it is being done.
After our having done that, if we are
still to be told that we are soft and
so on, I do not quite understand it.

Shri Harl Vishnu Kamath: My
question was whether the hon. Minis-
ter advised her not to make a state-
ment there?

Shri Nanda: No, we are not con-
cerned with that.

Shri Hem Barua: On a point of
order, It is a wvery serious matter.
Shri Kamath asked whether this
particular gentleman had made a con-
tribution of Rs. 2 lakhs to the Con-
gress fund during the elections. In
reply, the Deputy Minister has said
that it is an ‘unfair, wrong and un-
founded statement'. In the same
breath, he said that he does not know
whether the gentleman concerned had
made any contribution to the Con-
gress Party or to the Congress elec-
tion fund. When he does not know
whether he made any contribution, is
it in order for him to say thal Shri
Kamath's statement is wrong, unfair
and unfounded?

Mr. Speaker: Shri Kamath had
said so many things and not merely
one. As regards the question about
contribution having been made, he
has said that he has no knowledge.
About the other things, he has said
that it is unfair,

Bhri Harl Vishnu Kamath: On
a point of order now arising out of
your ruling. As far as I understood
him, he said that the first part of the
statement, about contribution of Rs. 2
lakhs or more, was unfounded, unfair
and all that. I do not think he re-
ferred to the rest of the statement in
that context. ‘The other thing T ask-
ed was whether the Chief Minister
of U.P. was advised not to make any
staternent while the matter was being
dealt with here at the Centre. There
is no question of any basel charge
in that .
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Mr. Speaker: No, no. . .
Shri ¥+ri Vishnu Kamath: You

are brusning it off lightly—I am
sorry. My colleague Shri Hem Barua
raised a point of order that the De-
puty Minister, after having said that
he does not know whether this mo-
ney-bag made any contribution of
Rs. 2 lakhs to the Congress fund, in-
sisted that my statement was un-
founded. How dare he say that?

Mr. Speaker: I am surprised that
this attitude is taken and we are
proceeding like this. When a point
of order is raised, I give the decision.
Then it is contested. Then some
discussion takes place.

1 had said that there were two or
three things that Shri Kamath had
said. .

Shri Hari Vishnu EKamath:
things.

Mr. Speaker: All right. Then also,
mbout one, he said that he does not
know. About the second, the Minis-
ter said that it is unfair, the imputa-
tion in it. What is wrong there?
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wew gy ;g whr F oy
g g
Shri R. B. Pandey: Apart from the
Kanpur trader, how many other
people have been arrested during the
hostilities between India and Pakistan
on the charge of smuggling goods to
Pakistan?
Mr. Speaker: It is a general ques-
tion.

8hrl U. M. Trivedl: This is a very
very important question, apart from
the scandal that may arise out of this
whole affair. How s it that this

Two
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whole affair, where many goverament
officials would be involved ,where
government at a very high level
would be involved—in sending out
fron sheets Lo Pakistan—how is it that
this matter was not brought to the
notice of Government directly, imme-
diately as soon as this step was taken,
and some information had to be led
to the Government?

Mr. Speaker: He has answered it.
He said it has not yet been established
that it was intended for Pakistan,
That is the allegation made. That is
being inquired into. It was booked
for Ahmedabad and it had reached
there, but afterwards certain other
developments took place. They have
taken him into custody. The CBI is
inquiting into it. Unless the inquiry
is completed, how can he say that it
was intended for Pakistan or not?

Shri U. M. Trivedi: My question is
very simple. If this was the object,
namely, to send goods, particularly
iron sheets, out of India to Pakistan,
how is it that the Government of
India did not come to know of it
before thig infuormation was prought
to their notice?

Shri L. N. Mishra: We knew it, and
we took steps. It was booked and
when we came to know of it, the man
was arrested. The CBI has taken
over the imquiry from the State Gov-
ernment, 1t jg seized of it and is
looking into it very vigorously.

Mr. Speaker: The question is: when
it was intended to be sent to Pakistan,
how is it that it took so long a time
for ‘Government to know? How is it
that the Government had no infor-
mation that some goods were being
despatched to Pakistan?

Bhri LN. Mishra: Only after this
thing was detected, some people
-made allegations that this was being
gent to Naroda with a view to being
sent to Pakistan. ‘That has yet to
bhe established.

8hri .8:N. .Chaturvedi: What are
the offences for which investigation
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is being carried on. Is it being
carried on only for offering a bribe
or other offences also?

Shri L. N. Mishra: Both, violation
of the Essential Supplies Act and
offering bribe.

Mr. Speaker:
in the statement.
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Sbri Shivaji Rao 8. Deshmukh:
What exactly is the ambit of the re-
ference of this particular case handed
over to the CBIL because this may
be only one incident in & chain of
incidents?

Mr. Speaker:
statement.

That is given in the
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*123. Shri Gokulananda Mohanty:
Bhrimati Renuka Barkataki:
Shri Sidheshwar Prasad:
Shrimatl Tarkeshwarl Sinha:
Bhri P. C. Barooah:
8hri Mohammed Koya:

Will the Minister of Home Affalve
be pleased to state:

{a) whether the border States have
submitted a proposal to erect wire
fencing all along the land borders
primarily to prevent inflltration;

(b) whether Government have con-
sldered the plan in all its gspects; and

(c) if so, the result thereof?

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) to (c). No,
Bir. But a proposal initiated by the
Central Government for the ercction
of barbed wire fencing along certain
sectors of Assam Fast Pakistan border,
is under consideration.

Shri Gokulananda Mohanty: May
I know when Government propose to
start this work and complete it?

Shrl Hathi: We have sent the
Director-General of Border Security
to locate actually the areas where
this can be done and assess whal the
cost would be and whether it would
be feasible. After that we shall start.

Shri Gokuolananda Mohasty: Did
they consider the flnancial aspect?

,Mr. Spesker: That is what is belng
examined.

Shrl Hathi: It would depend upon
the length for which we want the
wire fencing, but at present it is esti-
mated to be between Rs. 35 and
Rs. 45 lakhs.

Mr. Speaker: P. C. Borooah, Basu-
matari.

6hri Basumatari: In view of the
fact that most of the deportces are





